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’ ' ' GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

- FINANCE (REVENUE-I) DEPARTMENT
4™ LEVEL, ‘A’ WING DELHI SACHIVALAYA, LP.ESTATE: NEW DELHI-02

« No.F.12(17)/Fin(Rev-1)/2011- 1}//.93 /Z// f‘f/ Dated: 07// ,2011
i NOTIFICATION
No. -In exercise of the powers conferred by section 81 of

.“the Delhi Excise Act, 2009 (Delhi Act 10 of 2010), the Government of National Capital
Terntory of Delhi hereby, makes the following rules further to amend the Delhi Excise Rules,
2010 namely: -

1 Short title and commencement. — (1) These rules may be called the Delhi Excise (Third
: Amendmcnt) Rules, 2011.

4 (2) They shall come into force on the date of publication in the official Gazette.

12, Amendment of Rule 32. — In the Dethi Excise Rules, 2010 (hereinafier referred to as “the
{ ‘principal Rules”), in rule 32, in sub-rule (1), in the table, in the descrlptwn in third column,
under the heading ‘Details of Licences’, against L-10 Licence appearing at S1. No.15, for the
'words “Retail vend of Indian Liquor and Foreign Liquor in Shopping Malls”, the words
“Retail vend of Indian Liquor and Foreign Liquor in Shopping Malls and Shopping Complex
at Airport”, shall be substituted.

3. Amendment of Rule 154. — In the principal Rules, in rule 154, in sub-rule (2), in the
‘table, in the description in fourth column, under the heading ‘Description of Licences’ against
'L-10 Licence appearing at Sl. No.12, for the words “Retail vend of Indian Liquor and Foreign
,quuor in Shopping Malls”, the words “Retail vend of Indian Liquor and Foreign Liquor in
i -f Shopping Malls and Shopping Complex at Airport”, shall be substituted.

. 4 Amendment of Form L-IO — In the principal Rules, in the forms appended therewith, in
3t FORM L-10, for the words, figure and bracket “L-10 (Retail vend of Indian Liguor and
o 'Forcngn Liguor in Shopping Malls)” the words, figure and bracket “L.-10 (Retail vend of

1:Indian Liquor and Foreign quuor in Shopping Malls and Shopping Complex at Airport)”,
|_shall be substituted.

By order and in the name of

e G , the Lt. Govemnor of the National
dl i _- it ' ; Y oo, Capital Territory of Delhi,
e g g gl ) (o Bl S.K. Karrlra)
Deputy Secretary-II1 (Finance)

| 1 0. No.F. 12(17)/F1n(Rev-I)f2011 1/0 ¢ ) /, " /;,,?/ Dated 07/ '/, 2011

:Copy f forwarded for mformatlon and necessary action o

~ The Pr. Secretary (GAD), Government of NCT of Delhi with one spare copy for its
publication in Delhi Gazette Part-IV (extraordinary) in today’s date.

oL




wh

The Commissioner (Excise), Govt, of NCT of Delhi, L-Block, Vikas Bhawan, New
Delhi

The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Sachivalaya, I.P.
Estate, New Delhi

The Deputy Secretary (L&J), Government of NCT of Delhi, Dethi Sachivalaya, LP.
Estate, New Delhi.
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C GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
s FINANCE (REVENUE-]) DEPARTMENT
4™ LEVEL, ‘A’ WING, DELHI SACHIVALAYA, LP.ESTATE: NEW DELHI-02

No.F.12(17)/Fin(Rev-1)/201 1-1y/DS/Z/ $274 Dated: a%//,zon
| NOTIFICATION
No. -In exercise of the powers conferred by section 81 of

:;fthe Delhi Excise Act, 2009 (Delhi Act 10 of 2010), the Government of National Capital
- Territory of Dethi hereby, makes the following rules further to amend the Delhi Excise Rules,
© 2010, namely: -

1. Short title and commencement. — (1) These rules may be called the Delhi Excise (Third
1 'Amendment) Rules, 2011.

5 ‘(2) They shall come into force on the date of publication in the official Gazette.

I 2 Amendment of Rule 32. — In the Delhi Excise Rules, 2010 (hereinafter referred to as “the
' principal Rules”), in rule 32, in sub-rule (1), in the table, in the descrlptlon in third column,
‘under the heading ‘Details of Licences’, against L-10 Licence appearing at Si. No.15, for the

‘words “Retail vend of Indian Liquor and Forelgn Liquor in Shopping Malls”, the words

. :“Retail vend of Indian Liquor and Foreign Liquor in Shopping Malls and Shopping Complex
i1 at Airport”, shall be substituted.

:3. Amendment of Rule 154. — In the principal Rules, in rule 154, in sub-rule (2), in the
table, in the description in fourth column, under the heading ‘Description of Licences’ against
'L-10 Licence appearing at S1. No.12, for the words “Retail vend of Indian Liquor and Foreign
;| iLiquor in Shopping Malls”, the words “Retail vend of Indian Liquor and Foreign Liquor in
o Shopping Malls and Shopping Complcx at Airport”, shall be substituted. '

g 4. Amendment of Form L-10, — In the principal Rules, in the forms appended therewith, in
' . FORM L-10, for the words, figure and bracket “L-10 (Retail vend of Indian Liquor and
' ‘Forelgn Liquor in Shopping Malls)” the words, figure and bracket “L-10 (Retail vend of

~ |/ Indian Liquor and Foreign quuor in Sh0ppmg Malls and Shopping Complex at Airport)”,
;shall be substituted.

e By order and in the name of
it~ the Lt. Governor of the National
Capital Territory of Delhi,

S

E
i o
| S.K. Kanira)
= : e _ el Deputy Secretary-11I (Finance)
i .
ik :
No. No.F. 12(17)/F1n(Rev-I)/2011 1 /0 ¢ ///. _ /;,7/ Dated 07// 2011
Copy forwarded for mformatmn and necessary la'ctlon to:-

i1, ThePr. Secretary (GAD), Government of NCT of Delhi with one spare copy for its
publication in Delhi Gazettc Part-IV (extraordmary) in today’s date.
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The Commissioner (Excise), Govt. of NCT of Delhi, L-Block, Vikas Bhawan, New
Delhi

The Secretary to Finance Minister, Govt. of NCT of Delhi, Delhi Sachivalaya, 1.P.
Estate, New Delhi

The Deputy Secretary (L&J), Government of NCT of Delhi, Delhi Sachivalaya, 1.P.
Estate, New Delhi.
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SOVERNNMENT QF RATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-} CEPARTHENT
4™ LEVEL, ‘A’ WING, DELR! SACHIVALAYA, L.P.ESTATE! REW DELHI02
No.F.3(17)/Fin(Rev-i)12011-12 Dated: 2011

NOTIFICATION

No.F.3(17)/Fin(Rev-1)/2011-12 WHEREAS the Lt. Governor of
the National Capital Territory of Delhi is of the opinion that it is expedient in the
interest of general public to do so; ;

Now, therefore, in exercise of the powers conferred by section 103 of the
Delhi Value Added Tax Act, 2004 (Delhi Act 3 of 2005), the Lt. Governor of the
National Capital Territory of Delhi, hereby, makes the following amendments in
the Schedules appended to the said Act,.namely: -

AMENDMENT

1 In the First Schedule appended to the Delhi Value Added Tax Act, 2004 (Delhi
Act 3 of 2005), for the commodity at SI. No. 26, the following shall be substituted,
namely:-

“26. Organic manure, fertilizers, bio-inputs like bio-fertilizers, micro-nutrients
and plant growth promoters.” '

2 In the Third Schedule appended to the Delthi Value Added Tax Act, 2004
(Delhi Act 3 of 2005), the commodity mentioned at Sl. No. 188 shall be omitted.

This notification shall come into force with immediate effect.

By order and in the name of
the Lt. Governor of the National
Capital Territory of Delhi,

-
(S.K. Kamra)

: Deputy Secretary-ill (Finance)

No.F.3(17)/Fin(Rev-1)/2011-12 D7 A2l Dated (-%: . 2011

Copy forwarded for informati and nécessary action to:-

1. The Secretary (GAD), Government of NCT of Delhi with one spare copy
for its publication in Delhi Gazette Part-IV (extraordinary) in today's date.

2. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi
Sachivalaya, |.P. Estate, New Delhi.
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The Registrar, Value Added Tax Appellate Tribunal, Vyapar Bhawan.

|.P.Estate, New Delhi.
VAT Officer (Policy), Department of Trade and Taxes, Government of

NCT of Delhi, Vyapar Bhawan, |.P. Estate, New Delhi.
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(S.K. Kamra)
Deputy Secretary-lll (Finance)
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(TC BE PUBLISHEL (N PART IV OF THE PELHI GAZETTE EXTRAORDN

SOVERNWENT GF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-l) DEPARTMENT

4T LEVEL, ‘A’ WING, DELHI SACHIVALAYA, |.P.ESTATE: NEW DELHI-0Z

No.F.3(17)/Fin(Rev-1)/2011-12 Dated: 2011

NOTIFICATION

No.F.3(17)/Fin(Rev-1)/2011-12 -WHEREAS the Lt. Governor of
the National Capital Territory of Delhi is of the opinion that it is expedient in the
interest of general public to do so;

Now, therefore, in exercise of the powers conferred by section 103 of the
Dethi Value Added Tax Act, 2004 (Delhi Act 3 of 2005), the Lt. Governor of the
National Capital Territory of Delhi, hereby, makes the following amendments in
the Schedules appended to the said Act; namely: -

AMENDMENT

4

1. In the First Schedule appended to the Delhi Value Added Tax Act, 2004 (Delhi
Act 3 of 2005), for the commodity at Si. No. 28, the following shall be substituted,
namely:-

“96. Organic manure, fertilizers, bio-inputs like bio-fertilizers, micro-nutrients
and plant growth promoters.” ‘

2 In the Third Schedule appended to the Delhi Value Added Tax Act, 2004
(Delhi Act 3 of 2005), the commodity mentioned at SI. No. 188 shail be omitted.

This notification shall come into force with immediate effect.

By order and in the name of
the Lt. Governor of the Nationai
Capital Territory of Delhi,

o
‘ (S.K. Kamra)
Deputy Secretary-ill (Finance)
No.F.3(17)/Fin(Rev-1)/2011-12 /0 /7, /7502 Dated a7 2011
Copy forwarded for informatich and neécessary action to:-
% The Secretary (GAD), Government of NCT of Delhi with one spare copy
for its publication in Delhi Gazette Part-IV (extraordinary) in today’s date.
2. The Secretary to Finance Minister, Government of NCT of Delhi, Delhi
Sachivalaya, I.P. Estate, New Delhi.
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Sachivalaya, {.P.Estate. New Delhi.
The Registrar, Value Added Tax Appeliate Tribunal, Vyapar Bhawan,
|.P.Estate, New Delhi.
VAT Officer (Policy), Department of Trade and Taxes, Government of
NCT of Delhi, Vyapar Bhawan, |.P. Estate, New Delhi.
Guard File.
Web site.
%’/’: \\)\‘\

(S.K. Kamra)

Deputy Secretary-lli (Finance)
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SAE o B AL
N oL A-Z0 Vlelaw 55 - The folloeing Act of the Leplslative Assetnbi ot e
National Capital Territory of Delni received the assent of the Lt Governer of Delll v vl
september, 2011 and is Lereby published for general informaton- 7 0 iy

“THE DELHL VALUE ADDED TAX (SECOND AMENDRMENT) ACT, 2011
(DELILE ACY 08 GF 2011)

(As passed by the Legislative Assembly of the National Capital Territory ol Delbi on the (1%
Sepember, 2011) ' |
H7Y September, 2071

An Act 10 further amend the Delhi Value Added Tax Act, 2004

DB it enncted by thiz Lealalative Assembly of the Natlons] Cunlial Teutiory of
"Delhii in the Sinty-cosond Yeor of the Republic of Yudlas us followss-

1, Ghert titlo, extent ond commencement. (1) ‘Chis Aot miuy be eallad il Dallid
Value Added Tax (Sczond Aamsedmant) Aet, 2011,

Lt

(2) It taticnds to tho whislo of ihe Mations] Capitel Temltory of Delhil,

(3} Beve 0s otherwiss provided, it shall vome nto fbies on such due 1ot Govanneat
ey, by notiicailen in o oilielal Gasstic, uppolut, s
. . , .
:? Arondmend of Ussilen 3 Ta thi Dolll Velus Added 2y Ao, 2084 (00t Aat 3
02005) (horeinaiior softaicd to o “ihs peiicipal Ast™), in seotion 2, i sb-gesilon (1), in
clause (24, afier sub-glaes (vil) ned belvie the Eiplasiion nwms';%w it s u‘ ﬁrl:uf
the following provises thall L3 juceried, namoly; ' L
. “PROVIDED thnt an sivount eyunl 1o the inoreass in the pric
glllcludlﬂ[; ﬂ&c duticn ond lovies eharged tiwreon by the Centin! Goversiinond) b b oo
irom the 25™ Jung, 2011 chall ot form pact of the cals pride of disssl {1y vold G or
“ofler the date of the eommsicomant of ihe Delhi Valus Added Fax 3(;{3011;;-‘”’- u::nizx;f-.x z
.,A.ct, 2011 1ill such dsio as the Governmeni mey, by notificution i the o1 E:!‘t;i‘i‘[u‘(i‘f*jﬁ:‘l:! J
direct or if the price of dicsel (LIED) fills bulow il sule prics prior fo 25H 'ilm% g ‘T
whichover is carlier : ' ‘ T

& of dicusl (HZ‘;]:D).

2 7 Allcrdogs 5 s H o a PYEITY
oo ;I\Q\ IDLD z:iaui‘u:a kot if the wries of diess! (HED) further fooioises fron Ui
$OVGL o1 price ug on 205 Jung, 2011, ths fitat puovise shall not buve e . i
i ‘ : S Aty the dnat puovioo shall not Love sy o sl
sdirer e v i R GhGut ail ghichy

1 - s s Bl 6 s g
' : RQVID]ID ul&oﬂtif;{,}{ if'the prics of dicssl (HISD)Y dechines bui vordns abiovs the
price prc‘vmim‘g prlor to 25 Jung, 2011, the fiur Poviso shell have oifsol 1o the sviem of
the yeminining incroase:

SROVIDED also that the first proviso shall not take wifoob=it the Do it G
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gy "Améndméni of gestlon 4+ In the prlncipal Ast, in castion 4, i ;,l.bwsdautl) .

@ the provigo to clauge (b) chall be omittsd;

. (i) in tlva*ﬁmt proviso to clause (d), for the word “four”, the word “five” ghall be

" substituted.

4, Améndment of section 9.~ In the principal-Act, in section 9, in sub-gection n,
. for the words “to thecxtent of proportion of the goods which have been put to sale”, the
- words “where the purchace arises” shall be _substituted. - ' ' '

5. Amendmest of sostion 7d.- In the principal Act, in section 74, in gub-section O

- after the gccond proviso, the following proviso sliafl be inserted, namely: -

N “PROVIDED also that the Cdimnissiouer tmay, efter giving-to the dealer an
opportunity of being henrd, ‘may® direet the dealer to deposit an amount deémed.

- " rensonable, out of tlic amount under dispute, before such objection is entertained.”,
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Mational Capital Territory ol Delhi received the assent aof the Lt Governor ol Diefhi oo 27
Sepiember, 2011 and is hereby published for general information:- ;

“IHE DELHI VALUE ADDED TAX (SECOND Al\f’iEN!}!\/’iEJ\I;E') ACT, 2011
(DLELIY ACT 08 OF 2011)

. . it . . : ” 51
(As passed by the Legislative Assembly ol ihe National Capital Territory of Delli on e 01
Seplember, 2011) '

5 |+7" September, 2011

An Act to further amend the Deliii 'Vail.lE: Added Tax Act, 2004
BE it enncted by tlie Lowinlative Amsombly of the Neilonul Caplts! Vordiory of

“Delhi in the Sixty-tceond Yeoor of the R.cpublic of Indla i follows:-

T Avendment of Sostlon 2 Tn ths I

~Act, 2011 ill such dato 03 the Covemmiet x'nny,
- direet or if the price of dicsel (HBD]) fulls below the sale |

C s emsining incronse:

1, Short titlo, oxteny nnd eommonconicit.- (1) ‘Thils Act niuy be callod i Dialhi
Value Added Taxt (Scoond Aaasndiment) Act, 2011,

(2) It exstends to tho wiasls of the Mations) Caplivl Torrltory of Delhil,

(3) Bave as otherwizo provided, Bt sholl coms fnto foros on puch dute o5 this Governnent

......

ey, by notiticailon in i ailiclal Gazelts, anpolut.

: ellif Vetos Added Ve Sot, 2003 (et Aot 3
0f2005) (horeinaficr roftaied i g “ihg peivoipal Acl”), fa ssotion 2, in subetsefion (1), in
liwse (zd), after subegloves (vit) and balors the Erplanstion oovmadig w2 e ond ool
the followins provizos shail Ly iusciied, namaoly; ' : ;

“PROVIDED that an amount equal 1o ihe increass in the puice of dissel (HIED).
(including tléc dutics ond lovies eharped thoreon by the Central Goverre) § Ly wlfoo
from the 25% June, 2011 chall 5ot form it of the cale pride of dissel {113

£y vold ou o
efier the date of the estamsuccacnt of 1he Delli Vilos Addad Tux ¢ Lecond Anandmon()

by :1ntl'fi(;sﬁinn I the orficinl Gezstie,
kot prior o 25" June, 2611,

whichever is carlior : . ’

PROVIDED fsithor that if the

' : prios of diessl (NS0 furibicr fnes v
lovol of price s on 25% Juns, ¢ )

; : i fron the
i s, 2011, the fivat puavize shsll not Love iy
furthar dner o yer Co '

Gitaol uil stiel

PROVIDED alzo that if the pries of dlesal (118

] : D) deatines bt remsting abovs (he
pree prevalling prior to 25 June, 2011, the fisi peoviso shall Luve sifoul w ihe exient of

caeill g

CSROVIDED also that the first proviso shull not tale effcol= e b
passed o0 16 the consumers,”, ' )
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3. - ‘Amendment of ostlon 4- In the prinaipalﬁwt, 1 costion 4, I subicsstion (1) -
s (@) the provigo to clause (b) chall be omitted;

(M In me‘ﬁxst proviso to clause (d), for the word “four”, the word “five” shall be N
- substituted. T - . B

4, - Améndment of section 9.- In the principal-Act, ln.s'eétion 9, in sub-section (1), e
for the words “to tho cxtont of proportion of the goods which have been put to sale”, the
- words “where the purchaco orises” ghall be. gubstituted. : ' ' o

5. Amendment of cetion 74 In the principal Act, in ssction 74, In sub-section (1), -
- after the socond provizo, the following proviso sliall be inserted, namely: - ‘

5 e “PROVIDED also {hat the Cﬁxjmnlssicner may, afier giving 1o the desler an
. opportynity of “being heard, ‘may” direct the dealer to deposit’ an amount degmied-
. repsonable, out of (he amount wder disput_x__:_,'hef;cre such objection is entertained.”. -
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s ' u \"\ s e R
Do Yl gl 5 i
' (Tarun Sahrawat)
Addl. Secretary (Law, Justice & L.A))
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L TO BE PUBLISHED IN PART IV OF THE DELHI GAZETTE EXTRAORDINARY)
L GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
[ 2 FINANCE (REVENUE-1) DEPARTMENT
" DELHI SACHIVALAYA, LP. ESTATE, NEW DELHI-110002

No.F.3(15)/Fin{Rev.-1)/2011-12/ Dated:

NOTIFICATION

No.F.3(15)/Fin.{ Rev.-1)/2011-12/ .-In exercise of the powers conferred by
sub-section (3) of section 1 of the Delhi Value Added Tax (Second Amendment) Act, 2011
(Delhi Act 08 of 2011), the Lieutenant Governor of the National Capital Territory of Delhi,
hereby, appoints the 1* day of October 2011, as the date on which said Act shall come into

force.

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi,

5 . (B. L. SHARMA)
o SPL. SECRETARY (FINANCE)

P

No.E.3(15)/Fin.(Rev.-1)/2011- 12/5%?]\13 - * Dated:as]q]wl(

Copy forwarded for information:-
-..... 1. The Principal Secretary-(GAD),-Government of NCT of Delhi with cne spare copy for

its publication in Delhi Gazette Part-IV (extraordinary) in today’s date.

2. The Principal Secretary to the Hon’ble Lieutenant Governor, Delhi.

3. The Principal Secretary to the Chief Minister, ‘Government of NCT of Delhi, Dethi
Sachivalaya, [.P. Estate, New Delhi.

4, The Principal Secretary (Finance), Government of NCT of Delhi, Delhi Sachivalaya,
New Delhi

5. The Commissioner, Value Added Tax, Vyapar Bhawan, 1.P. Estate, New Delhi.

6. The Secretary to Finance Ministcr, Government of NCT of Delhi, Delhi Sachivalaya,
New Delhi.

7. The P.A. to the Leader of Opposmon, 29, Delhi Legislative Assembly, Old
Secretariat, Delhi. . «

8. The Additional Secretary (Law), Govemmeut of NCT of Delhi, Delhi Sachivalaya,
1.P. Estate, New Delhi.

9. OSD to Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, [.P. Estate,
New Delhi.

10. The Registrar, Delhi Value Added Tax Appellate Tribunal, Vyapar Bhawan,
L.P.Estate, New Delhi. .

11. VAT Officer (Policy), Department of Trade & Taxes, Govcrnment of NCT of Delhi,

apar Bhawan, New Delhi
127 Guard File.

13. Website.
(B. L. SHARMA)
SPL. SECRETARY (FINANCE)
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DELHI SACHIN aLAY AL LE ESTATE, NEW DELI] Z
NOTIFICATION
No.F.3(15)/Fin.( Rev.-1)2011-12/ ~In exercise of the powers conferred by

sub-section (3) of section | of the Delhi Value Added Tax (Second Amendment) Act, 2011
(Delhi Act 08 of 2011), the Lieutenant Governor of the National Capital Territory of Delhi,
hereby, appoints the 1% day of October 2011, as the date on which said Act shall come into

force.

By order and in the name of the
Lt. Governor of the National
Capital Territory of Delhi,

(B. L. SHARMA)
SPL. SECRETARY (FINANCE)

No.E.3(15)/Fin.(Rev.-1)/2011-12/ 5"9? ] 113 " Dated : 3»] O{] 1At

Copy forwarded for information:-

1.

2.
By

Lh

8.

10.

1.

The Principa! Secretary (GAD), Government of NCT of Delhi with one spare copy for

its publication in Delhi Gazette Part-IV (extraordinary) in today’s date.

The Principal Secretary to the Hon’ble Lieutenant Governor, Delhi.

The Principal Secretary to the Chief Minister, Govemment of NCT of Delhi, Delhi

Sachivalaya, 1.P. Estate, New Delhi.

The Principal Secretary (Finance), Government of NCT of Delhi, Delhi Sachivalaya,

New Delhi

The Commissioner, Value Added Tax, Vyapar Bhawan, [.P. Estate, New Dethi.

The Secretary to Finance Minister, Government of NCT of Delhi, Delhi Sachivalaya,

New Delhi

The P.A. to the Leader of Opposition, 29, Delhi Legislative Assembly, Old

Secretariat, Delhi.

The Additional Secretary (Law), Government of NCT of Delhi, Delhi Sachivailaya,

1.P. Estate, New Dethi.

QSD te Chief Secretary, Government of NCT of Delhi, Delhi Sachivalaya, [.P. Estate,

New Delhi.

The Registrar, Delhi Value Added Tax Appellate Tribunal, Vvapar Bhawan,

1.P.Estate, New Delhi.

VAT Officer (Poiicy), Department of Trade & Taxes Government of NCT of Delhi,
apar Bhawan, New Delhi o

/ /'
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13.

Website. L L i TR

(B. L. SHARMA)
SPL. SECRETARY (FINANCE)
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